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" (b) to (e)' There has been »o 
vitiation of the FBRA in the proposal 
of the company to undertake sale of 
razor  blades  and  other  products 
manufactured by  Centron industrial 
Alliance private Ltd.  As regards 
MRTP requirements, attention of the 
Hon. Member is invited to Lok Sabha 
Unstarred Question  No. 3059  dated 
13th March 1979.,

Denial of permission to Public Sector 
for building 5-Star Hotels

3490. SHRI KUMARI ANANTHAN: 
Will the Minister of TOURISM AND 
CIVIL AVIATION be pleased to state:

(a) whether it is a fact  that  the 
private sector has been allowed  to 
build five-star hotels and such a per
mission was denied to the public sec
tor by the Planning Commission;

(b) if so, the reasons for the same;

4(c) whether there is proposal to for
mulate a national tourism policy, and

(d) if so, the details of the same?

THE MINISTER OF TOURISM AND 
CIVIL  AVIATION  (SHRI  PURU
SHOTTAM KAUSHIK); (a; and (b). 
In view of the limited resources made 
available to the tourism sector due to 
high investment priority being given 
to the core sector of the economy and 
the need to provide moderately priced 
Accommodation for the large n amber 
of budget-minded tourists, it has been 
d̂ecided that during  Hie Five  Year 
Flan 1978-83, new hotels to be con
structed in the public sector would be 
upto S-star  category barring some 
already  approved in  the five  star 
category.

<c) and (4). Yes, Sir. The Policy 
$t*teao*&t on Tourism is in the pro
cess of flnalisation end will be placed 
m t)M» Table oi both the Houses of 
fwtokamt as soon as it is approved

tte-Maf Contracts ft* Import of 
R. B. D. Palm Oil

3451. SHBI  K.  RAMAMURTHY: 
Will the  Minister of  COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION be pleased to state:

(a) whether  it  has come to  the 
notice of Government that the private 
importers have entered into ilctitious 
contracts for edible oils after Govern
ment's decision to canalise the import 
through the  State Trading Corpora
tion;

(b) whether it is a fact  that they 
have manoeuvred with pre-dating con
tracts for import of R-B.D. palm oil; 
and

(c) if so, the steps taken by Govern
ment to curb this unhealthy tendency?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA
TION (SHRI ARIF BEG):  (a) to
(c). All the applications for grant of 
import licences received by Govern
ment in compliance with the Public 
Notice No 91-78 dated 2nd Decem
ber 1978 were scrutinised properly as 
required by the policy and procedure 
in  force and licences  have been 
granted or the applications rejected 
accordingly.  Government  have  no 
other information.

Joint Ventures with  American Com
pany for Leather Garments

3452. SHRI JANARDHANA POOJ- 
ARY:  Will the Minister of  COM
MERCE,  CIVIL  SUPPLIES  AND 
COOPERATION be pleased to state:

(a)  whether STC proposes to set up 
a joint venture with American Com
pany for the marketing of leather gar
ments in that country; and

Cb) if so, the details thereof?

THB MINISTER Of STATS IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA-
mow <shbi AMir stay, do wd
(b). Da Board at Btaetsn of SIC



haye approved in principle their par
ticipation in « New Company to be 
floated in New York for marketing/ 
***** of  Fashion Leather  Garments 
with US $26,000/- as their  share of 
equity participation.
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8454.  SHRI BALAK RAM: Will the 
DEPUTY  PRIME  MINISTER  AND 
MINISTER OF FINANCE he pleaaed to 
state: ;
(a)  whether there is a backk« in 

the matter of recruitment and r»ronwy 
tion of Scheduled  Caste and  Sche
duled  Tribe  employees of nearly 
12,426  posts as on the 31st March 
1978 in all the cadres of employees 
in L.LC. of India even after 22 years 
of nationalisation of Insurance indus
tries in the year 1956; and

Cb) if so, the reasons for not re
moving the said backlog on the ana
logy of another public sector institu
tion (i.e. Bank of India,  AIR India) 
etc.?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRU 
ZULF1QUARULLAH): (a) ana <b). 
Yes, Sir. However, it may be stated , 
that reservation for Scheduled Caste 
and  Scheduled. Tribe  candidates is 
made with reference to the number of 
vacancies notified every year and not 
with reference to the total number of 
posts in the ' HD.  The Lie has on 
their own>b̂en providing for reserva
tion of  SC/ST in  its service  from 
1965. However, from 1972-73 the LIC 
has been following the Government 
dfrectiVe issued to than in 1971 on ̂he 
■■ subject.  •  : ,. -■  :.• wy

z.
ed a Utimfcer of measures e.y. riflaxa- 
tion in age, qualifications and qualify
ing marks, ad hoc special recruitment*
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